Additional Custom Duty Clause

In consideration of the Insured having paid the additional premium, it is hereby declared
and agreed that the Insured shall also be indemnified during the currency of the Policy,
towards the additional Customs Duty amount stated (in respect of this endorsement) in
the Schedule which may be incurred by the Insured over and above the Customs Duty
amount taken into account in arriving at the sum insured of the affected items. The limit
of liability will stand reduced by such Additional Customs Duty after occurrence of the
claim unless reinstated by payment of an additional premium prescribed by the
Company.



